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tratlon, have been made eligible  for 
appointment to the vacancies reserved 
for such candidates, irrespective  of 
the rank obtained by them in the com
petitive examination. It has also been 
provided that if a sufficient number 
of candidates belonging to these com
munities are not available for filling all 
the vacancies reserved for them on 
the results of a particular examina
tion, the balance will be carried over 
and added to the reserved quota  of 
vacancies for the next examination.

Industrial Management Service etc.

*901. Shri M. L. Agrawal: WiU the
Minister of Home Aflaln be pleased 
to refer to the reply given to starred 
question No. 134 on the 25th August, 
1954 and state:

(a) whether  the  schemes  for 
establishing  the  ‘Statistical  and 
Economic  Advisory  Service’  and 
Îndustrial Management Service* have 
since been finalised; and

(b) if so, the details of the schemes?

The  Deputy  Minister  of  Home 
Affairs (Sliri Datar): (a) and  (b). 
The schemes have not yet l»een fina
lised.  The  matters  are still under 
consideration.

All-India Council of Sports

*909. Dr. J. N. Parekh:  Will the
Minister of Education be pleased to 
state:

(a) whether an All-India  Council 
of Sports has been iormed  by Gov
ernment; and

(b) if so, the  composition  and 
functions thereof?

The Minister of Education and Na
tural Resources  and  Scientific  Re
search (Maulana Aiad): (a) Yes.

(b)  A copy of the  Resolution is 
ĉed on the Table of the House. [See 
jtppenmx TV, annexure No. 29.]

Stenographers* Tter

*911. Sardar A. S. Saigal: Will the 
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Steno

graphers’  test  conducted  by the 
U.P.S.C. could not be held on  the 
23rd and 24th November, 1954;

(b)  whether it is a fact that another 
examination will be held in the ne6r 
future; azid

Cc) if so, how it will affect those 
who have  already taken the exami
nation?

The Deputy Minister of Home Af
fairs (Shri Datar): (a) It has been 
ascertained from the Union Public Ser
vice Commission  that  the Stenogra
phers* test was held by the Commis
sion according to the schedule previ
ously, announced.

(b) and (c). Do not arise.
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The Minister of Defence Organisa
tion (Slirl Tyagi): (a) to (c). The ques
tion of revising the existing terms for 
the grant of pension/gratuity to non
regular officers including Emergency 
Commissioned Officers, Temporary and 
Short Service  Commissioned Officers, 
has been engaging the attention  of 
the Government for some time past. 
Certain decisions in this respect have 
now been reached, and orders are like
ly to be issued shortly. The liberaliz
ed pension/gratuity terms nr non
regular officers will apply to those who 
are released, invalided or died while on 
the active list, on or after the  1st 
June 1953, and who fiilflil the pres
cribed conditions.




